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3 U 0 G M E NI 

K.P.ACHARYA,v C. 	 In this application under Section 19 of 

the Adrnjnistratje Tribunals Act, 1985, the Petitioner prays 

to quash the orcer passed by the Competent Authority on 11th 

October, '991(fJrder No.90/91) contained in Annevure_l 

transferring the Petitioner from Cuttack Doordarshan Kendra 

to the 000rdarshan Kendra,$arnbalur, 

2. 	 Shortly stated, the case of the Petitioner 

is that at present he has been horkin as Producer Cr • II 

in 000rdarshan Kendra,Cuttack. On 11th Octobor,1991, an 

border was passed by the Competent Authority transferrir 
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him to Sambalur in the same capacity. Hence this apolica-

t5on has been filed i i th thr-  aforenirJ rver.  

3 	 iH tht cLuntor, the hoosjte -ar1eO 

maintain that the transfer of the Petitioner from Cuttack 

to Sambaljur was against a vacancy caused by transfer 

on promotion of Shri B. Pnigrahi'who was i.orkir as 

Producer, Gr.II in the Said Office and was promoted to 

te post of Assistant Station Director and posted to 

Silchar. Further case of the OPpposite Parties is that 

the transfer of the Petitioner is purely io.--tTe Administra-

tive exigency and in public interest,,  t should not be 

unsettled - rather it should be sustained. 

4. 	 1 have heard fir. H.1.Dhal learned Counsel 

appearing for the Petitioner and fir. Ashok fiohanty la - med 

Senior Standing Counsel(Central) appearing 1or the Opposite 

Parties. 

S. 	 Law relating to interference with a 

transfer order by the Court or the Tribunals has been 

settled by the Honourable Supreme Court in the case of Virs. 

Shilpi Bose and others Vs. Union of India and others reported 

in AIR 1991 SC 532. In the said case, Their Lordships have 

held that an order of transfer could be interfered with if 

there is any mala fide or bias itgt.ed 	 the COmnetent 

Authority or therE' is violation of statutory mandatory rules. 

in th': present case there is absolutely no alleation of 

malafide or bias or volation of any statutory mandatory 

rules. The only groundo on which the order of transfer 
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is sought to be quashed rie that S 
0 

are at Cutt.:ck for longer period than the Petitioner 

serving1 th Same capacity have not been transferred to 

Sambal•:jur and the Petitioner has been transferred though 

he had been posted at Samba1ur onbearlier occasion,, and 

has served at Sambalpur for a little morea year and spid 

that wife of the Petitioner being a heart patient she 

needs treatment at Cuttack and further more transfer or 

the Petitioner at this junctijre will tellupiti th studies-  of 

his children being the mid-academic SeSSIOn. All these 

points were strenuously urged bef'ore me by the Petitonert s  

Counsel Mr. Dhal and in re$ply thereto Mr. Ashok Mohanty 

submitted that the Petitioner being a person of Sambal'ur, 

the Competent Authority chose the Petitioner bcause he 

is very well -acquainted with Sambaliur language and his 

services would be of immense value not only to the Admini- 

stratiQ*ibut to the listhners of the Program e exhibitd 

by tie Dordarshan. The fact that the Petitioner belongs 

to Sambalpur is not disouted. 

6. 	 As reqard to ailment of wife of the 

Petitioner, Burla Medical HJspi tal is equally equipped like 

that of S.C.B.Medjcal of Cuttack. I do not feel that there 

may be any difficultfor the Petitioner for treatment of 

his wife. The only point Urasweaghed tith meabout the 

mid-academic session of the childrrn of the Petitioner, 

Hence the order of transfer is hereby sustained holding 

tthat the Petitioner should join at Sambalour but due to 
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the mid—academic session the order or transPer is kept jr 

abeyance till 31st fay1992 and the Petitioner should hand 

over t6a charge 	tthe present of Pica dLn the said day ?  

Subject to the observation made above the applicti°n 

stands dismissed leaving the parties to bear their oic costs. 

1, ••••.•.•.a. 
VICE—CHA IR1IAN 

: 
Central ministJtive Tibunal, 
Cuttack 
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